BOMBAY CITY CIVIL COURT at Fort, Bombay
Certified Copy Section (Civil)

NOTICE

Date of Publication :05-Mar-2021 Last Date: 18-Mar-2021

Applicants are requested to make payment of deficit charges or remove office objections, as
the case may be, on or before last date 18-Mar-2021, to make the Certified Copies ready and
if the initial deposited amount in the rejected applications on the ground of non removal of
objections or for want of payment of deficit charges, is not taken back on or before 17-Apr-
2021, the said amount will be credited to Government and their copying applications will be
filed without any action, in view of directions in the Office Order No.277 of 2019 dated

06/12/2019.

oo | o Name of Applicant proceeding o O‘”Chygf)ff
1 U-201802148 Adv. Harish R. Pawar for Plaintiff 341(152)018 50
2 | U-201812165 Adv. R.S. Tripathi for Plaintiffs e 200
3 U-201900615 Adv. Gangaji B. Naik e Obj.
4 U-201905698 Adv. Poonam Gupta for Plaintiffs 232(3;011 Ob;j.
5 | U-201906504 |Y &A Legal Adv for Defendant No.3| %%’ 100
6 | U-201907736 Moin Khan Adv for Plaintiff 20 Obj.
7 | U-201907842 Khaitan and co. e 600
8 U-201910413 Adv Smtbé\ggﬁg:nlt)huri for 11%-5?09 Obj.
9 U-202001408 S. J. Ghogare Adv. for Def. oS 600
10 U-202001627 Praveen Elpmezralslélr?)ef. No. 2in 470(5;2)012 500
11 U-202002387 | Tulshidas M. fgli 2d7v for Def. No. 418(7%2)008 50
12 | U-202002430 | Chandan R. Yadav Adv. for Def. ZrerEne 300
13 | U-202002812 Adv. U. L. Shah for Plaintiffs 210 Ee 20
14 | U-202002907 | Satyadev D. Joshi Adv. for Plaintiff 238029 500
15 | U-202100231 Anita Ghai BIID90 1000
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S | o Name of Applicant Proceeding No O‘”Chy?f)ff
16 | U-202100232 Anita Ghai AT

17 | U-202100862 Haresh Ghanatra e 1350
18 | U-202101282 Nasim Khan 20 Obj.
19 | 0-201803329 | MSR & Associates Adv for Plaintiff HeEH Obj.
20 | 0-201901323 |Adv. Dr. Santosh D. Raje for Plaintiff 218(752)006 Obj.
21 | 0-201901324 |Adv. Dr. Santosh D. Raje for Plaintiff] 572> Obj.
22 | 0-201901325 |Adv. Dr. Santosh D. Raje for Plaintiff] ~ 2%7:2>%° Obj.
23 | 0-201901326 |Adv. Dr. Santosh D. Raje for Plaintiff] 572> Obj.
24 | 0-201901329 |Adv. Dr. Santosh D. Raje for Plaintiff] ~ *%°:3>%° 500
25 | 0-201902551 Adv G B Naik 18 Obj.
26 0-202000881 | Arun Keruiji Ct;)oel#gg:]e) (Def. No. Lin (Rzi%?élgzst.) 1500
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